
FIR No.128/2021
PS Alipur
U/s 392/394/34 IPC
State Vs. Vishal

29.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

Ld. Counsel for the applicant.

This  is  an  application  for  grant  of  interim  bail  filed  on

behalf of the applicant/accused Vishal.

Heard. Perused.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 17.05.2021. It is further submitted that

applicant/accused has got financed a vehicle from the company

of the complainant and due to lock down few EMIs have been

dropped.  It is further submitted that complainant alongwith his

associates has tried to forcibly snatched the vehicle from the

applicant/accused  and  made  a  false  complaint  against  the

accused.  It  is  further  submitted  that  applicant/  accused  is

innocent and  nothing was recovered from the possession of

the accused and he has been falsely implicated in the present



case.  It  is  further  submitted that  investigation of  the present

case  has  already  been  completed  and  no  purpose  will  be

served by keeping the applicant/accused in JC. In view of the

outbreak of COVID-19 pandemic, prayer is made for the grant

of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Brief facts of the case are that one car bearing no. DL-

9CAS-1523 was got financed by the co-accused Neeraj from

Kotak Mahindra Bank Ltd.,  but he failed to pay the EMIs on

time. Therefore, the complainant being the recovery agent, had

seized the said vehicle as per the order of Arbitrary Court and

going to deposit  the same in the bank. But on his way, four

persons in another EECO Car had blocked his way and robbed

the abovesaid vehicle and Rs.26,600/- from the complainant.  It

is alleged that that during investigation CDR of accused was

analysed  and  on  the  basis  of  technical  surveillance  the

applicant/accused  was  arrested  and  abovesaid  vehicle  was

allegedly recovered from the accused. 

Allegations  against  the  accused  are  serious  in  nature.

The  investigation  of  the  case  at  the  initial  stage.  Moreso,

possibility cannot be ignored that the accused might influence,

allure  or  extend  threat  to  the  victims/witness  of  the  present

case, if  released on bail.  Hence, considering the nature and

facts of the case, no ground is made out for grant of bail to the

accused at this stage. Accordingly, the present application is

dismissed. 



Copy of the order be given dasti as prayed for. 

Copy of the order be also sent to the DLSA (North) as

well  as  concerned  Jail  Superintendent  for  intimation  and

record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.05.2021

SATVIR
SINGH
LAMBA

Digitally signed
by SATVIR
SINGH LAMBA
Date:
2021.05.29
17:01:12 +0530



FIR No.25/2021
PS Alipur
U/s 457/380 IPC

29.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property i.e. 2

sacks of  betel nuts on supardari filed on behalf of applicant

Paresh Mahendrabhai.

Heard. Perused the report of the IO.

Perusal of report reveals that IO has no objection if the

above said case property is released to the applicant.  

In view of the directions given by the Hon'ble Supreme

Court in case titled as Sunder Bhai Ambalal Desai Vs. State

of Gujrat, AIR 2003 SC 638 and Hon'ble High Court in case

titled as  Manjit Singh Vs. State in Crl. M.C. No. 4485/2013

dated 10.09.2014, the property in question be released to the

applicant on furnishing security bond as per valuation report

of  the  property  in  question.  IO  is  directed  to  prepare  a

detailed panchnama and shall also take the photographs of the

property  in  question  from  all  the  angles  which  shall  be



countersigned by the complainant as well as by the accused

and the person to whom the property in question is released.

The said panchnama shall be filed alongwith the chargesheet.

IO  is  directed  to  get  the  valuation  done  of  the  property  in

question prior  to releasing the same to the applicant as per

directions of Hon'ble Supreme Court. 

Copy of the order  be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.05.2021

SATVIR
SINGH
LAMBA

Digitally signed
by SATVIR
SINGH LAMBA
Date: 2021.05.29
17:01:53 +0530



FIR No.381/21
PS Alipur
U/s 33 Ex. Act
State Vs. Mangna Devi
125 quarter
29.05.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Shishank Singh Bisht.

It  is  submitted  by  the  Ld.  Counsel  that  nothing  was

recovered from the accused and he has been falsely implicated

in  the  present  case.  It  is  further  submitted  that

applicant/accused is the sole caretaker of her entire family. In

view of the outbreak of COVID-19 pandemic, prayer is made for

the grant of bail.

Ld.  APP has  strongly  opposed  the  bail  application  and

prays for the dismissal of the same.

Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is

admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:



1. The applicant / accused will not jump the bail and

will appear in the court regularly.

2. That accused shall not indulge into similar offence or

any other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences in

any manner. 

4. That  in  case  of  change  of  residential  address,

accused  shall  intimate  the  court  about  the  same

within a week.

5. The  accused  shall  join  the  investigations  as  and

when required by the IO.

6. The accused shall provide his mobile number to the

concerned  IO/SHO  on  which  accused  may  be

contacted,  if  required or  necessary.  Accused shall

ensure that the said number shall be kept active and

switched on all the times.

Application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.05.2021

SATVIR
SINGH
LAMBA

Digitally signed
by SATVIR
SINGH LAMBA
Date:
2021.05.29
17:02:19
+0530



FIR No.379/21
PS Alipur
U/s 33 Ex. Act
State Vs. Devnand @ Hunny
36 bottles in auto
29.05.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Devnand @ Hunny.

It  is  submitted by the Ld.  Counsel  for  the accused that

accused is in JC since 25.05.2021. It is further submitted that

nothing  was  recovered  from  the  accused  and  he  has  been

falsely implicated in the present case. It is further submitted that

investigation of the present case has already been completed

and he is no more required for the further investigation in the

present  case.  It  is  further  submitted  that  no  purpose  will  be

served by keeping the applicant/accused in JC. In view of the

outbreak of COVID-19 pandemic, prayer is made for the grant of

bail.

Ld.  APP has  strongly  opposed  the  bail  application  and

prays for the dismissal of the same.



Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is

admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:

1. The applicant / accused will not jump the bail and

will appear in the court regularly.

2. That accused shall not indulge into similar offence or

any other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences in

any manner. 

4. That  in  case  of  change  of  residential  address,

accused  shall  intimate  the  court  about  the  same

within a week.

5. The  accused  shall  join  the  investigations  as  and

when required by the IO.

6. The accused shall provide his mobile number to the

concerned  IO/SHO  on  which  accused  may  be

contacted,  if  required or  necessary.  Accused shall

ensure that the said number shall be kept active and

switched on all the times.

Application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.05.2021

SATVIR
SINGH
LAMBA

Digitally signed
by SATVIR
SINGH LAMBA
Date:
2021.05.29
17:02:54 +0530



FIR No.379/21
PS Alipur
U/s 33/58 Ex. Act (34 IPC)
State Vs. Shishank Singh Bisht

29.05.2021
In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Shishank Singh Bisht.

It  is  submitted by the Ld.  Counsel  for  the accused that

accused is in JC since 25.05.2021. It is further submitted that

nothing  was  recovered  from  the  accused  and  he  has  been

falsely implicated in the present case. It is further submitted that

investigation of the present case has already been completed

and he is no more required for the further investigation in the

present  case.  It  is  further  submitted  that  no  purpose  will  be

served by keeping the applicant/accused in JC. In view of the

outbreak of COVID-19 pandemic, prayer is made for the grant of

bail.

Ld.  APP has  strongly  opposed  the  bail  application  and

prays for the dismissal of the same.



Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is

admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:

1. The applicant / accused will not jump the bail and

will appear in the court regularly.

2. That accused shall not indulge into similar offence or

any other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences in

any manner. 

4. That  in  case  of  change  of  residential  address,

accused  shall  intimate  the  court  about  the  same

within a week.

5. The  accused  shall  join  the  investigations  as  and

when required by the IO.

6. The accused shall provide his mobile number to the

concerned  IO/SHO  on  which  accused  may  be

contacted,  if  required or  necessary.  Accused shall

ensure that the said number shall be kept active and

switched on all the times.

Application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.05.2021

SATVIR
SINGH
LAMBA

Digitally signed
by SATVIR
SINGH LAMBA
Date:
2021.05.29
17:03:24
+0530



FIR No.505/2020
PS Alipur
U/s 379/356/34 IPC

29.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of mobile phone VIVO Y

15 red and black colour on supardari filed on behalf of applicant

Rajesh Gupta.

Heard. Perused the report of the IO.

Perusal of report reveals that IO has no objection if the

mobile phone in question is released to the applicant.  

In view of the directions given by the Hon'ble Supreme

Court in case titled as Sunder Bhai Ambalal Desai Vs. State

of Gujrat, AIR 2003 SC 638 and Hon'ble High Court in case

titled as  Manjit Singh Vs. State in Crl. M.C. No. 4485/2013

dated 10.09.2014, the mobile phone in question be released to

the applicant  on furnishing  security bond as per valuation

report  of  the  Mobile  Phone.  IO  is  directed  to  prepare  a

detailed panchnama and shall also take the photographs of the

mobile phone from all the angles which shall be countersigned



by the complainant as well as by the accused and the person to

whom the Mobile phone is released. The said panchnama shall

be filed alongwith the chargesheet.  IO is directed to get  the

valuation done of the mobile phone prior to releasing the same

to the applicant as per directions of Hon'ble Supreme Court. 

Copy of the order  be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.05.2021

SATVIR
SINGH
LAMBA

Digitally signed
by SATVIR
SINGH LAMBA
Date:
2021.05.29
17:03:51 +0530



FIR No.0023/21
PS Crime Branch
U/s 419/420/120-B IPC
State Vs. Harendra Kumar @ R.K. Saigal

29.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.
IO in person 

File perused. Heard.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Harendra Kumar.

Arguments  have already been heard.  No clarifications

are required.

It  is submitted by the Ld. Counsel for the accused that

accused is  innocent  and is  falsely  implicated in  the  present

case. It is stated that accused is in JC since 02.03.2021 and

has given full co-operation to the police during the investigation

of the present case. It is further stated that as per the present

FIR the accused/applicant has no role in the alleged incident.



Even if the allegations levelled against the applicant in totality

no  offence  is  made  out  against  the  accused/applicant.  It  is

further  argued  that  the  alleged  offences  against  the

accused/applicant are not sustainable, as there is no allegation

of  taking  or  attempting  or  abatement  of  cheating   or  fraud

against  the  applicant/accused.  It  is  further  argued  that

allegations  mentioned  in  the  present  case  are  nothing  but

product of rotten mind of informant and is an off shot of a failed

trape and nothing else.  It is further argued that the accused is

wrongly implicated in the present case by the informant in order

to  fulfill  his  ill  motives  and  make  pressure  on  the

accused/applicant to give statement against other co-accused

persons. It  is  further argued that  accused has nothing to do

with the present case and was arrested by the police on the

basis  of  false  allegations  only.  It  is  further  argued  that  the

investigating agency has failed to  complete  the investigation

and has not filed the charge-sheet/final report within stipulated

time as per section 167 (2) Cr. P.C.  With these submissions,

prayer is made for grant of  bail.

On the other Ld.  APP as well  as the IO have strongly

opposed the bail application and prays for the dismissal of the

same. It is argued that accused/applicant is active member of

Gang  of  cheats  and  is  deeply  involved  in  the  conspiracy

alleged in the present case and is a beneficiary of the cheated

amount. 



Brief  facts  of  the  case  are  that  one  Munna  Lal  has

contacted the complainant  Sanjay Gupta in  second week of

February 2020 and proposed a deal of radioactive material/rice

puller  as  a  profitable  business  being  run  in  Kolkata,  West

Bengal, allegedly approved by the different departments of the

government like DRDO, Bhaba Atomic Research Centre etc.

Thereafter,  the  said  Munna  Lal  introduced  several  persons

including Ismail Laskar to the complainant to lure in the deal. It

is  alleged  that  at  the  behest  of  the  accused/applicant,  the

abovesaid Munna Lal and Ismail Laskar asked the complainant

to transfer money in the accounts provided to him to purchase

the radioactive material/rice puller material to get it tested from

DRDO, through the accused companies and for  selling  it  to

ISRO/Bhaba  Atomic  Research  Centre.  In  this  manner  the

accused persons induced the complainant to deposit the total

money  approximately  Rs.11  lakhs  in  various  accounts  as

provided to him. 

It  is  pertinent  to  mention  here  that  the  account  no.

090005002890  of  ICICI  Bank,  Kolkata  has  received

Rs.1,00,000/-  from the complainant and it  is  revealed during

investigation that from the said account, amount was credited

in  two  other  accounts  i.e.  Saigal  Enterprises  and  Harender

Kumar, and both accounts are owned by the applicant/accused.

Moreover, the applicant/accused has opened different accounts

using different PAN Cards. Accused has forged PAN Card with

the name of  Raj Kumar Seigal  and got  opened an account,



wherein  chated  money  is  credited.  The  statement  of  said

account reflects cheated amount is credited in these accounts

and same is withdrawn either in cash through ATM or siphoned

off in another account. Moreso, one PAN Card with the name of

Harendra  Kumar  was  recovered  from  the  possession  of

applicant/accused. 

The complainant had been allegedly induced and allured

by the applicant/accused to invest in their scheme. The bank

statement of other co-accused also shows the credit of similar

amounts  from  several  other  persons  that  are  withdrawn  in

similar  manner,  also  indicates  that  the  accused  persons  in

connivance  and in  conspiracy with  each  other  had  not  only

cheated the complainant but also several other victims.  The

investigation  of  the  present  case  is  at  the  initial  stage.  A

thorough and detailed investigation is required to unearth the

true facts of the case.  

Moreso, the contention raised by the Ld.counsel that the

investigating agency has failed to  complete  the investigation

and has not filed the charge-sheet/final report within stipulated

time as per section 167 (2) Cr. P.C. does not hold water, as

during  the  course  of  investigation  section  467/468/471  IPC

were added. Meaning thereby the stipulated period for filing of

the final report is yet to be lapsed.



Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused, at this stage. Hence, the present

application is dismissed.  

Copy of the order be given dasti as prayed for. 

Copy of the order be also sent to the DLSA (North) as well

as concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.05.2021

SATVIR
SINGH
LAMBA

Digitally signed
by SATVIR
SINGH LAMBA
Date:
2021.05.29
17:04:31 +0530



FIR No.0023/21
PS Crime Branch
U/s 419/420/120-B IPC
State Vs. Thakur Dass Mondal

29.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.
IO in person

File perused. Heard.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Thakur Dass Mondal.

Arguments  have already been heard.  No clarifications

are required.

It  is submitted by the Ld. Counsel for the accused that

accused is  in  JC since 02.03.2021.  It  is  further  argued that

accused  is  innocent  and  has  been  falsely  implicated  in  the

present case. It is argued that applicant/accused is renowned

business and is dealing in supply of stone chips, fruits, onions

& fishes. It is further argued that accused/applicant has GST

number for his business and is regular tax payer. It is further

stated that accused is permanant resident of Kolkata and has



deep roots in the soiciety,  so there is no question of  fleeing

from  justice.  It  is  further  argued  that  accused  is  fully  co-

operating with the investigating agency and  has disclosed all

the information available with him. It is further argued that the

accused has nothing to do with the present case and there are

no allegations of cheating and fraud against him.  It is further

argued that the arrest of the accused in the present case is

unlawful  as  the  investigating  agency  has  never  served  any

notice  to  him to  join  the  investigation  nor  has  complied  the

directions  of  case  law i.e.  Arnish  Kumar  Vs.  State  of  Bihar

(2014) 8 SCC 273. It  is  further argued that the investigating

agency has failed to complete the investigation and has not

filed the charge-sheet/final report within stipulated time as per

section 167 (2) Cr. P.C. It is further argued that two other co-

accused  persons  in  the  present  case  have  been  granted

anticipatory bail by the Hon'ble High Court of Delhi vide order

dated 17.05.2021. With these submissions, prayer is made for

grant of regular bail or default bail. 

On the other Ld.  APP as well  as the IO have strongly

opposed the bail application and prays for the dismissal of the

same. It is argued that accused/applicant is active member of

Gang  of  cheats  and  is  deeply  involved  in  the  conspiracy

alleged in the present case and is a beneficiary of the cheated

amount. 

Brief  facts  of  the  case  are  that  one  Munna  Lal  has

contacted the complainant  Sanjay Gupta in  second week of

February 2020 and proposed a deal of radioactive material/rice



puller  as  a  profitable  business  being  run  in  Kolkata,  West

Bengal, allegedly approved by the different departments of the

government like DRDO, Bhaba Atomic Research Centre etc.

Thereafter,  the  said  Munna  Lal  introduced  several  persons

including Ismail Laskar to the complainant to lure in the deal. It

is  alleged  that  at  the  behest  of  the  accused/applicant,  the

abovesaid Munna Lal and Ismail Laskar asked the complainant

to transfer money in the accounts provided to him to purchase

the radioactive material/rice puller material to get it tested from

DRDO, through the accused companies and for  selling  it  to

ISRO/Bhaba  Atomic  Research  Centre.  In  this  manner  the

accused persons induced the complainant to deposit the total

money  approximately  Rs.11  lakhs  in  various  accounts  as

provided to him. 

It  is  pertinent  to  mention  here  that  the  account  no.

037105500934  of  ICICI  Bank,  Nazrul  Sarani,  VIP  Road,

Swastik Ward no.7, Kolkata has received Rs.60,000/- from the

complainant and it is revealed during investigation that the said

account accused/applicant is in the name of M/s B.A. Exim Pvt.

Ltd.,  wherein  accused /applicant  is  the  authorised  signatory.

Moreover, the statement of said account reflects credit of huge

amount and debit of same immediately by cash.  At the time of

freezing  of  said  account,  only  Rs.34,453/-  was  balance,

meaning thereby the alleged cheated amount was syphoned of.

Moreso, several incriminating documents i.e. fake certificate in

the name of  DRDO, American Radium Society, RBI and other

documents  were  also  seized  from  the  possession  of  the



applicant.  It  is  also  revealed  during  investigation  that  the

applicant/accused had made phone calls  to  the complainant

from his mobile phone no.9831062233, which connects the role

of the accused in the allegations of the present case.

 The bank statement of other co-accused also shows the

credit of similar amounts from several other persons that are

withdrawn in similar  manner,  also indicates that  the accused

persons in connivance and in conspiracy with each other had

not only cheated the complainant but also several other victims.

The investigation of the present case is at the initial stage. A

thorough and detailed investigation is required to unearth the

true facts of the case.  

Moreso, the contention raised by the Ld.counsel that the

investigating agency has failed to  complete  the investigation

and has not filed the charge-sheet/final report within stipulated

time as per section 167 (2) Cr. P.C. does not hold water, as

during  the  course  of  investigation  section  467/468/471  IPC

were added. Meaning thereby the stipulated period for filing of

the  final  report  is  yet  to  be  lapsed.  Further,  the  contention

raised by the Ld. Counsel that the arrest of the accused in the

present case is illegal or unlawful does not hold water. After the

arrest  he  was  remanded  to  JC  as  per  law  and  his  bail

application  were  also  adjudicated  as  per  law.   Moreso,  the

grant of anticipatory bail to the co-accused persons does not

amount  to  any  right  to  parity  for  regular  bail  or  default

bail/statutory bail. 

Considering the facts of the case and seriousness of the



allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused, at this stage. Hence, the present

application is dismissed.  

Copy of the order be given dasti as prayed for. 

Copy of the order be also sent to the DLSA (North) as well

as concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.05.2021
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FIR No.23/2021
PS Crime Branch
U/s 419/420/466/467/468/120-B IPC
State Vs. Harendra Kumar @ Raj Kumar Saigal etc. 

29.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO in person

Heard. Perused. 

This is an application filed by the IO for seeking directions

to  accused  persons  namely  Harendra  Kumar  @ Raj  Kumar

Saigal,  Thakurdas  Mondal  and  Munna  Lal  to  give  their

respective specimen signatures/handwriting. 

Considering  the  present  pandemic  scenario,  the

application is assigned to Ld.Duty MM for disposal, as per law.

Put up before the Ld. Duty MM, North District today itself.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.05.2021
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In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO in person

Heard. Perused. 

This is an application filed by the IO for seeking directions

to FSL Rohini for taking voice samples of accused persons.

Considering  the  present  pandemic  scenario,  the

application is assigned to Ld.Duty MM for disposal, as per law.

Put up before the Ld. Duty MM, North District today itself.
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